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THE CENTRAL EXCISES (CONVERSION ro METRIC
| UNITS) ACT, 1960

No. 38 OF_ 1960

{20th September, 1960]

An Act further to amend certain laws relating to duties of excise
for the purpose of introducing metric units in such laws.

BE it enacted by Parliament in the Eleventh Year of the Republic
cof India as follows:—

1. (I) This Act may be: called the Central Excises (Con\,ersmn Shert title
to Metric Units) Act, 1560. . and commen-

cement,

_— @ It shall come into force on such *date as the Central Govern- -
" ment may, by notification in the Official Gazette, appoint.

2. For the First Schedule to the Central Excises and Salt Act, Amendment

of 1944, 1944, the Flrst Schedule to this Act shall be substituted. ‘I’gzﬂ T of
o 3. In'the Additional Duties of Excise (Goods of Special Import- Amend
of 1957. ance) Act, 1957,— , , of“ﬂ g’gef,‘;
: 1957.

(a) in section 2, for clause (c), the follovﬁng clause shall
be substituted, namely:— S

‘(¢) the words and expressions “sugar”, ‘“tobacco”,

“cotton fabries”, “woollen fabrics” and.“rayon or artificial

silk fabrics” shall have the meanings respectively assigned

: o . to them in items Nos. 1, 4, 19, 21 and 22 of. the First Schedule
¢ of 1944. o to the Central Excises and Salt Act, 1944.;

(b) for the F1rst Schedule, the Second Schedule to this Act
‘shall be substituted.

*Ist October, 1960 vide G.S,R. 1098, dated 24-9-1960, Gazette of India, Pt. II
Sec. 3(1),9 1498.
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‘z}fnji:ad;?egft 4. In the Mineral Oils (Additional Dutiee of Excise and Customs) .y of 1958,

1958, Act, 1958,— :

(a) for secﬁon, 2,.the following section sh’all be substituted,
namely:— : :
Definitions. ‘2. In this Act, “motor spirit”, “kerosene”, “refined diesel
' oils and vaporizing oil”, “diesel oil, not otherwise specified”
‘and “furnace oil” shall have the meanings  respectively

assigned to them in items Nos. 6, 7, 8, 9 and 10 of the First

Schedule to the Central Excises and Salt Act, 1944."; I of 1_944, '

(b) for the Table below sub-section (I) of section 3, the
following Table shall be substituted, namely:— '

-

“TABLE

Description of goods ,. Rate of additional duty

1. Motor spirit . . Fifty—six_ rupees’ and five naye paise
per Kkilolitre at fifteen degrees of
Centigrade thermometer. ,
2. Kerosene ; . . . Twenty-six rupees and eighty naye
paise per kilolitre at fifteen degrees
of Centigrade thermometer. §
- 3. Refined diesel oils and vapo-  Thirty-three rupees and fifty-five naye = - {‘-'
rizing oil. - paise per Kilolitre at fifteen degrees ‘
; : . of Centigrade thermometer.
4. Diesel oil, not otherwise speci~  Nineteen rupees and seventy naye paise |
fied. ' per metric tonne, .
5. Furnace oil . . . . Nineteen rupees and seventy naye
paise per metric tonne.”

Amendment 5. In sub-section (I) of section 3 of the Khadi and Other Handloo:
% gct 2of Tndustries Development (Additional Excise Duty on Cloth) Act, 1953, 12 of 1953.
for the words “three pies per square yard”, the figures and words

“1-9 naye paise per square metre” shall be substituted.

Afchdmem = §. In the Dhotigs ‘(Additional Excise Duty) Act, 1953 —
4] ct 39 . .

of 1953. ' '
: {(¢) in section 2, for sub-clause (iif) of clause (a), the
following sub-clause shal be substituted, namely:— '

39 of 1953,

“(#t) has a width rahging between 71 centimetres ‘and
137 centimetres; and”;

(b) in the Schedule, for the entries in the second column;
against items (1), (2), (3) and (4), the entries “fourtcen naye

:*;‘
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paise per metre”, “twenty-one naye paise per metre”, “twenty-
seven naye. paise per metre” and “fifty-five naye paise per
metre” shall respectively be substituted:

7. In the Schedule to the- Cotton Fabrics (Additional Excise Amendment
of Act 33 of

Duty) Act, 1957, for the entries in the second column against items 1957.

;(a), (b)(Q), (B)(d), (e)(i); (c)(ii), and (c)(iii), the entries “senven naye

paise per square metre”, “seven naye . paise per square metre”,

“eleven naye paise per square metre”, “seven naye paise per square
metre”, “eleven naye paise per square metre” and “fourteen naye
paise per square metre” shall respectively be substituted. -

8. In sub-section (1) of section 7 of the Sugar Export Promotion Amendment
Act, 1958, for the words “seventeen rupees per maund”, the words °£A°' 39 0l
“forty-five rupees and fifty-five naye paise per qumtal” shall be 58
substituted.

9. Nothing contained in this Act shall be deemed to affect the-Savings,
validity of any notification, rule or order issued under any of the
enactments amended thereby and in force immediately before the
commencément of this Act merely by reason of the fact that.the

“rate of any duty of excise specified therein has been expressed in

terms of annas, pice or pies or with reference to any weight or
measure other than a standard mass or measure under the Standards
of Weights and Measures Act, 1956; and every such notification, rule
or order shall, until altered, repealed or amended by the Central
Government or other competent authority, contlnue to have’ effect

as if this Act had not been passed.

‘THE FIRST SCHEDULE
(See section 2)

SCHEDULE TO BE INSERTED IN THE CENTRAL ExCISES AND SALT AcT, 1944
‘THE FIRST SCHEDULE ‘

(See' sec‘tion_-3)

Ttem Description of goods ~ Rate of duty
No. : _ :
(1) . @ (3)
Food

T SUGAR, PRODUCED ‘IN A FACTORY
ORDINARILY USING POWER'.IN. -
THE COURSE OF PRODUCTION
. OF SUGAR—
<« Sugar”.meansay form of sugar in, wh1ch
the sucrose coent, if expressed as a
percentage  of he material - dried to
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Irem 7 Description of goods _ - Rate of duty
. No. : _ : : _
(0 @ @
constant wexszht at 105° Centlgrade, would
be more than ninety.
(1) Sugar other than Kbhandsari or Palmyra. Twenty-two = rupees
. and fifteen naye
paise per-quintal.
' -(2) Khandsari sugar—
that is to say, sugar in the manufacture Eleven rupees per
of which neither.a vacuum pdn nor a quintal.
" vacuum evaporator is employed.
(3) Palmyra sugar—
that is to say, sugar ‘manufactured from .. Nil.
jaggery obtained by boiling the ]u1ce of
the palmyra palm.
2 COFFEE, cured—

“ Coffee ”” means the seed of the coffée tree  Forty-one rupees and
{coffea), whether with or without husk,  thirty-five naye
whether cured or uncured, but does not paise per quintal,
include the seed while still attached to

~ the tree.
3 TEA—

“Tea” includes all varieties of the pro-
duct known commercially as tea, and
. also includes green tea.

-

{1} Tea, all varieties except package tea . Not exceeding sixty-

falling within sub-item () of this siX naye. paise. per

- item. kilogram' as the
Central = Govern-

ment 1ay, by

notification in -the

" Official Gazette, -

fix,

(2) Package tea, that is to say, tea pdcked Forty-six naye paise
in any Rind of container containing  per kilogram, plus
a6t more than 27 k1lograms net of __the duty for the
tea.. . time being leviable

under sub-item (1)
‘of this item, if
- not already paid,
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Ttem: = - " Descripiion of goods
No.

Rate of duty -

(D) | (2

€Y

Beverages and Tobacco
4 TOBACCO—

“ Tobacco ” means any form of tobacco,
whether cured or uncured and whether
manufactured or not, and includes the
leaf, stalks and stems of the tobacco
plant, but does not include any part of
a tobacco plant while still attached to
the earth.

I. Unmanufactured tobacco—

(1) if flue cured and used in the manufacture
‘ of cigarettes containing—

(<) more than 60 per cent. weight of
imported tobacco.

(%) more than 40 per cent. but not

more than 60 per cent. weight of

imported tobacco.

(#47) more than' 20 per cent. but not
more than 40 per cent, wexght of
imported tobacco.

- (#v) 20 per cent. or less than 20 per cent.
weight of imported tobacco. ‘

(v) no imported tobaeco.

(2) if flue cured and used for the manu-
facture of smoking mixtures for pipes
and c1garettes

' (3) if flue cured and not otherwise specified,

(4) if other than flue cured and used for the
manufacture of—

Per kilogram

Sixteen rupees aﬁd
fifty naye paise.

Eleven rupees.

Seven rupees and
seventy naye paise,

Five rupees and fifty
naye paise.

Two rupees ‘and
twenty naye paise.

Sixteen fupees and
fifty naye paise.-

Two rupees and twen-
ty naye paise.

One. rupee and sixty-
five naye paise,

(@) 01garettes or (b) smoking mixtnres -

for plpes and 01garettes

346 M. of Law—-60
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I{Em v '~ Description of goods Rate of .duty
0. '
o @) @

(s) if other than flue cured and not actually
used for the manufacture of (a) cigaret-
, tes or (b) smoking mixtures for pipes
P . ’ and cigarettes or (¢) biris—
(#) stems of tobacco larger than 6-35
millimetres in size,

(#) dust of tobacco,

: (m) granule (‘rawa’) of tobacco ca-
: pable of passing through a sieve
made of wire not finer than 24
. S.W.G. (0-5588 millimetre dia-
‘meter) and containing not less
than 18 uniform circular or
‘square apertures per linear dis-
tance of 25-4 millimetres,

(w) tobacco cured in whole leaf form
and packed or tied in bundles,
-hanks or bunches or in the form
of twists or coils.

Explanauon —Such . varieties of unmanu-
factured tobacco used in the
manufacture of biris as the
Central Government, by
notification in the Official
Gazette, specifies in this be-
half shall not be deemed to
fall within this sub-item but

manufactured tobacco, '~ not
otherwise specified, within
the meaning of sub-item (6).

() if other than flue cured and not other-
©wise specified.

(7) if used for agrlgulturalvpurposes.
(8) stalks.
1L Manufactured tobacco—
(1) Cigars and cheroots of which the

value—
(5) exceeds Rs. 30 a hundred

not exceed Rs. 30 a hundred.

(i7) exceeds Rs. 25 a hundred, but does

Per kilogram

One rupee and ten
- naye paise.

shall be deemed to be un-- k

Two ' rupees and
twenty naye paise,

- Nil.,
Fifteen naye paise,

Per hundred

Twelve rupees,
Ten rupees:
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B Iﬁem o Description of goods | - Rate of duty -
0. _ ' ~ .
(1) () (3)
- Per hundred

(i%7) exceeds Rs. 20 & huhdred, but does
not.exceed Rs. 25 a hundred.

. (#v) exceeds Rs. 15 a hundred, but does
not exceed Rs. 20 a hundred.

(v) exceeds Rs. 10 a hundred, but does
not exceed Rs. 15 a hundred.

‘(v1) exceeds Rs. § a hundred, but does
not exceed Rs. 10 a hundred.

(vit) exceeds Rs.2+50 a hundred, but
does not exceed Rs. § a hundred.
(viit) exceeds Rs. 1-25 a hundred, but
does not.exceed Rs. 2:50 a
hundred.
(ix) exceeds-87 naye paise a hundred,
- but does not exceed Rs, 1°25 a
“hundred. .

" {2) Cigarettes of which the value—

() exceeds Rs. 5o'a_th6usand

(i) exceeds Rs. 35 a thousand, but
does not exceed Rs. 50 a thousand.

7#i{) exceeds Rs. 30 a thousand, but
does not'exceed Rs. 35 a thousand.

(iv) exceeds Rs. 25 a thousand, but does
not exceed Rs. 30 a thousand.

(2) exceedsRs. 20 a thousand, but does
not, exceed Rs. 25 a thousand.

(vi) exceeds Rs. 15 a thousand, but does
not exceed Rs. 20 a thousand.
{vii) exceeds Rs. 10 a thousand, but
does not exceed Rs. 15 a thousand.
“(viif) exceeds Rs. 7-50 a thousand, but
“does not exceed Rs. 10 a thou-
sand.

(#x) does not exceed Rs. 7-50 a thou-
sand.

. (3) Biris in the manufacture of which any
process has been conducted with the
aid of machines operated with or-
without the aid of powet.’ :

Eight -rupees.

Six rupees,

Four rupees.

Fwo rupees.

Qne rupee.

Fifty naye .paise.r

Twenty-five  naye
paise,

- Per thousand
T\x;enty-one rupees

- and fifty naye paise.

Nineteen rupees.

Ten rupees and fifty
- naye paise.
‘Nine rupees and
fifty - naye paise.
Six rupees and fifty
~ naye paise.
Five rupees and-fifty
naye paise.
Three rupees and
_fifteen naye paise.
Two rupees. '

~One rupee and twenty

naye pdise.

Three rupses

per
thousand. : '
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»

Item - Description of goods ‘ Rate of duty
No. '
1 ‘ :
‘ (1) _ (2 - ‘ (3)

Crude maférials, except fuels ‘
s  SALT— |

s Salt ** includes swamp salt, spontaneous. The rare fixed annual-
salt, and salt or saline solutions made or 1y by a Central Act.
produced from any saline substance or ‘

. from salt earth,

Mineral fuyels, lubricants and related
materials

6 MOTOR SPIRIT—
Motor 8$pirit, that is to say,~

~ (¢) any mineral oil (excludmg crude Three hundred and
‘ mineral oil) which has its flashing -~ twenty-five rupees
_point below seventy-sm ‘degrees  and ten naye paise
of Fahrenheit’s thermometer, and per kilolitre at fifteen
- o which, either by itself or in ad- degrees of Centi-
; 7 mixture with any other substance, grade thermometer,
-is suitable for use as fuel for in- B L
ternal combustion engines ; and

(#) power alcohol, that 1§ to say, ethyl
. alcohol of any grade (including
such alcohol when ‘denatured or
otherwise treated), which, either by
itself or in admixture with any
. other substance, is suitable for
R being used as aforesaid.

- Explanation 1.—“Mineral oil” means an '
; oil consisting of a single ‘ o i

liquid hydrocarbon or a ,
. , liquid mixture of hydro- ‘
- - carbons (except for asso- |

ciated impurities) derived

from petroleum, coal,
. shale, peat or any other
bituminous substance,
and includes any similar
oil produced by synthesis

or otherwise.

Explanation 11.—Flashing pomt” shall be
determined in accordance
with the tests specified in
this behalf in the rules
made under the Petroleum
Act, 1934 (30 of 1934).




OF 1960]

VOrTected. See Fmﬁ&b@@@ |

Central Excises {Conversion to -Metric Units) 477
Item Description of goods Rate of duty '
No. - : '
() @) (3)
7 KEROSENE—

Kerosene, that is to say, any mineral oil Sixty-four rupees and
(excluding mineral colza oil and turpen-
tine substitute) which has a flame height
of eighteen millimetres or more and is
ordinarily used as an illuminant in oil
burning lamps.

Explanatzon I.—The expression “mineral

Explanauon II.

0il”” has the meanlng as-

. signed to it -in Explang-

tzon I to item No. 6.

“Flame height” shall be

_ determined in the apparas

tus known as the smoke
point lamp in the manner
prescribed in this behalf
by the Central Govern~
ment by notification in the
Official Gazette.

RFFINED DIESEL OILS AND VAPO-

RIZING OIL—

that is to say, any mineral oil (excluding
mineral colza oil and turpentine subs-
titute), which has its flashing point at, or
above seventy-six degrees of Fahren-

heit’s thermometer, and satisfies either

of the following requirements:—

(i) the oil has a flame height of ten
millimetres or more but less then
eighteen m1lhmetres 3 or

(z'z) the oil has a ﬂame helght of less

than ten millimetres but has a vis-
cosity of less than one hundred
seconds by Redwood I Viscometer
at one hundred degrees of Fahren-
heit’s thermometer, and contains
less than one quarter of one per
cent. by weight of any bituminous
substance.

twenty naye pais-

per kilolitre at fifteen
degrees of Centigrade
thermometer.
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Ttem - Description of goods ' 'l,iate of duty
No. ' 7 .
M (2) @)
() Refined diesel oils. ~ Forty-four . rupees

(b} Vaporizing oil.

Explanation—The expressions * mineral
oil ?, “ flashing point > and

“flame height”® have the -

meanings respectively as-
signed to them in Explana-

. tions I and II to item No. 6

and in Explanation 1I'to
‘item No. 7.

9 . A DIESEL OIL, NOT OTHERWISE
SPECIFIED, that is to " say, any mineral
-0il which— -

() has 2 flame height of less than
ten millimetres ;

and fifty-five: naye
paise per kilolitre at

fifteen  degrees of

Centlgrade thermo-

" meter or sixteen pet

cent, ad wvalorem,
whichever is higher
plus two hundred
and sixty rupees and
seventy naye paise
per kilolitre at fifteen
degrees of Centigrade
thermomete1

Forty-tour rupees
and seventy naye
paise per kilolitre
at fifteen degrees of
Centigrade thermo-
meter or sixteen per
-cent. ad woalorem,
whichever is higher,

plus two hundred

and . thirty-nine
rupees and twenty-
five naye paise per
kilolitre -at fifteen

degrees of  Centi~ .

‘grade thermometer.

Sixteen per cent. ad
valorem plus sixty-
three rupees and

ninety-five - naye -

paise per  metric
tonne. -

S —

|
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I%Tem' Descrlption of goods Rate of duty
o. .
) : ) (3)

(#%) contains one quarter of one per
cent. or more by weight of any
bituminous substance; and

(#i1) possesses a viscosity of less than

one hundred seconds by Redwood T

Viscometer at one hundred degrees

of Fahrenheit’s thermometer.

Explanation.—The expressions *“ mineral
oil” and °flame height >
have the meanings respec-
tively assigned to them

in Explanation 1 to item .

No. 6 and in Explanation 11
to item-No. 7.

10 FURNACE OIL that is to say, any mmeral
oil which—

() has a flame height of less than ten
millimgtres s

(#t) -contains one quarter of one per cent.
or more by weight of any bitu-
minous substance ; and

(ii7) possesses a viscosity of one hun-
dred seconds or more by Redwood I

iscometer at one hundred deg- -

rees of Fahrenheit’s thermometer.

Explanatzon -—-The ‘expressions ‘“ mineral
c0il” and “flame height ®
have the meanings  respec-
tively assigned to them in
Explanation 1 to item No. 6

and in Explanation 11 to

item No. 7.
11 ASPHALT AND BITUMEN (including

cutback Bitumen and Asphalt) natural or
produced from petroleum or shale.

o - Vegetable oils and fats

12 VEGETABLE NON-ESSENTIAL OILS,
all sorts, in or in relation to the manufac-
ture of which any process is ordinarily
carried on with the aid of power.

Sixteen per cent. ad
valorem plus twenty-
nine rupees and .
fifty-five naye paise
per metric tonne,

Twenty-seven per
cent. ad valorem.

One hundred and ten
rupees and twenty-
five naye paise per
metric tonne.
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Item - Description of goods ‘Rate of duty
No. -
o (2) (3

3 VEGETABLE PRODUCT—

¢ Vegetable product > means any vegetable
oil or fat which, whether by itself or in

~ admixture with any other substance, has
by hydrogenation or by any other process
been hardened for human consump-
tion. ‘

Chemicals

13 PIGMENTS, - COLOURS, PAINTS,
- ENAMELS, VARNISHES, BLACKS
AND CELLULOSE LACQUERS—

[. (1) Pigments, colours, paints and ena-
mels—

(¢) Zinc oxide, red lead, white lead
and titanium dioxide white.

(i) Aluminium paste.

{2) Dry colours, namely, the following :
lead chromes and Brunswick green.

(3) Water paints—

() Dry  distemper including
cement-based water paints. -

© (#) Oil-bound distemper.
(iis) Water pigment finishes for
leather.
(iv) Plastic emulsion paint.

: '(4) Oil paints and enamels—
(®) Tinting paste (Blue).

- (¢f) Stiff paints and ready-mixed
paints, sold by weight,

- (#5) Ready-mixed paints and ena-
mels, sold by volume,

Seventeen rupees and

twenty naye . paise
per quintal.

Tifteen rupces and
seventy-five naye
paise per quintal.
Fifty-five naye paise
per kilogram,

Thirteen rupees and
eighty naye paise per
quintal,

Thirteen rupees and
eighty naye paise
per quintal,

Twenty-three rupees-
and sixty naye paise
per quintal,

Thirty-three naye
paise per litre.

Seventy-seven naye
paise per litre,

- Fifty-five naye paise

per kilogram.
Thirteen rupees and
eighty - naye paise
per quintal.

"Forty-four naye paise

per litre,
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Item Description of ;goods ~ Rate of duty -
~ No.

m @) (3)

s) Pigménts,"colours, paints:and ena-

mels, not - otherwise specified.

II. Varnishes and blacks—
'(i) Varnishes, .I

(&) Bituminous and coal-tar blacks,

III. Cellulose lacquers-—

(#) Nitrocellulose

lacquers, clear
pigmented, - '

(#) Nitrocellulose, aricillariés; ..

15 “ SOAP ”’ means all varieties of the pro-
duet known commercially as soap—

~1.-Soap, inor in felation to the manufacture
of which any process is ordinarily car-
ried on with the aid of power or of steam
~for heating—
(1) Soap, household and 1aundry—<

(#) plain bars of not less than 454
grams in we1ght

(€)) other s;orvt,s.-.: o

(@ Soap, toilet, . ..

3) Soap, other than househo]d and:-

laundry or. teilet.

“and

.. Twelve rupees-

" Thirteen - rupées and’

eighty’ naye paise per
qumtal

Twenty-two naye

paise per litre, .
Fourteen naye paise

per litre,

One rupee and ten
naye paise per litre,

Forty—one naye paise
per kilogram, if sold
by weight ;

Sixty-nine naye paise
per litre, if sold by
volume,

Ten  rupees and
thirty-five naye paise
per quintal,

and
five naye paise per

*quintal,

: 'Twenty-seven rupees
~and fifty-five naye

pa1se per quintal.”

-Tw_epty-seven rupees
- and fifty-five
- paise per quintal,

naye

346 M. of Law—=61
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Ttemn Description of goods : Rate of duty
No. . '
(1 : (2 (3)

Limazim  me—s

I1. Soap, in or in relation to the manufac-
ture -of which no process has been car-
ried on with the aid of power or of
steam for heating—

and
eighty-five naye
paise per quintal.

(#7) other sorts. ‘ Ten  rupees and
: thirty-five naye
paise per quintal,

(¢) plain bars of not less than 454 grams Eight rupces
in weight.

Manufactured goods classified chiefly
by material

i6 TYRES—

«“T'yre’” means a pneumatic tyre in the ma-
nufacture of Wthh rubber is used, and
includes the inner tube and the outer
cover of such a tyre..

(1) Tyres for motor vehicles. " Forty per cent. ad
: valorem.

(2) For cycles (other than motor cycles)—
(a) tyres, Sixty naye paise per
_ tyre or fifteen per
cent. ad valorem,
: whichever is higher.

‘(b) tubes,

“Thirty naye. paise per
tube- or fifteen per
cent, ad  walorem,
whichever is higher.

Fifteen per cent. ad
valorem

(3) All other tyres,

17’ PAPER a]l sorts (including pasteboard,

. mlllboard strawboard and cardboard),
“in or in relation to the manufacture of -
which any process is ordinarily car-
ried on with the aid of power—

i

() blottmg, to1let, target, tissue otherthan Thirty-three naye l‘
cigarette tissue, ‘teleprinter, type- paise per kilogram:. ,
writing, manifold, bank, bond, art :
paper, chrome paper, tubsized paper, o
cheque paper, stamp paper; cartridge o
paper and parchment.’
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oF 1960] ;
Item .Description of . goods Rate of duty .
No.
(») @

(3) A

'(2) cigarette tissue,

(3) printing and writing paper, other sorts.

@) packmg and wrapping paper, other
sorts.

(5) strawboard, other than corrugated
"~ board.

- (8) duplex and triplex board.

'(7) pulp board, not otherwise kspeciﬁed,
including grey board and millboard.

(8) corrugated ‘board.

(9) coated board (including art, chrome

and board for playing cards)

. (10) paper and paperboard, all sorts, not
otherwise specified.

€8 RAYON AND SYNTHETIC FIBRES

AND YARN,

19 COTTON FABRICS—

“(,otton fabncs” mean all varieties of fab-
rics manufactured either wholly or
partly from cotton, and include dhoties,
sarees, chadars, bed-sheets, bed-spreads,
counter-panes and table-cloths, but do
not include any such fabric—

(a) 1f it contains 40 per cent. or more
by weight of wool ;

(b) if it contains 40 per cent. or ~more
by weight' of silk 3

Sixty-six: naye paise
per kilogram.

Twenty—two naye
paise per kilogram.

Twenty-two naye
paise per kilogram.

Eleven naye paise per
kilogram.

Twenty-two nayc
paise per kilogram.

Twenty-two naye
paise per kilogram.

Twenty-two naye
paise per kilogram.

Thirty-three  naye
paise per kilogram.

Thirty-three  naye
paise per kilogram,

Three rupees and
thirty-five naye paise
per kilogram.

4 e ~—=
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©Ttem Description of goods Rate of duty
- No ' v
69 . (2) ' (3)

(o) if it-contains 60 per cent. or more
- by ‘weight of rayon or artificial silk ;
or .

' (d) if manufactured on a handloot.

(1) Cotton fabrics, superfine—
‘that is to say, fabrics in which the aver- -

Forty-five naye paise
ff(, v : ' " age count of yarn is 485 or more,

per square metre.,
~

(2) Cotton fabrics, fine—
that is to say, fabrics in which the

average count of yarn is 35s or more
.but is less than 48s.

Forty-five naye paise
per square metre.

(3) Cotton fabrics, medium—
: ‘that ‘is tosay, fabrics in' which the

average count of yarn is 17s or more -
but is less than 35s.

-Thirty naye  paise
per square metre.

(4) Cotton fabrics, coarse~—
that is to say, fabrics in which the
~average count of yarn is less than 17s.

Thirty naye paise
per square metre.

. Forty-fouf and. half -
naye paise per square
metre.

(5) Cotton fabrics, not otherwise specified.

Explanation 1.—< Count * means count of
. o ‘grey yarn. .- N oo : ;

: Expianaﬂibn II.—For the purpose of deter- -
mining the average count
of yarn, the followmg
rules shall apply, namely ;-

(g) Yarn used in the borders.

or selvedges shall be
Agnored.

. : (b) For multlple-fold yarfi, the‘“ :
» count of ‘the basic single

yarn shall'be taken and the

_number of ends per 25-4

millimetres-in the reed or

the number of picks.per-

25-4 millimetres, as the
+ scase 'may be, shall «be

multiplied by the number..

of plies in the yarn.
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Item = - - Description of goods Rate of duty
No. ' : ' -

e

o | @ @

(6) In the case of fabrics -
manufactured from cotton
and other yarns, the other
yarns shall, for the afore-
said purpose, be deemed
to be cotton yarn.

(d) The average count shall
., be obtained by applying
the following formula, -
namely :— '

“(Count of warp X number of ends per 25° 4 mllhmetres in the reed) -- V
(Count of weft X number of picks per 25- 4 millimetres)

( Number of ends per 25.4 millimetres in the reed) 4-(Number of plcks
‘per 25.4 mllllmetres)

the result being rounded off, wherever necessary, by treatmg any fraction

which .is one-half or more as one, and dlsregardmg any fracuon which is
ess than one-half”. .

.20 SILK FABRICS—

“Silk fabrics include all varieties of fabrics Thirty-six naye paise
manufactured ejther wholly ~or partly ~ per square metre.
from' silk but do not include any such
fabric—

(?) if it contains 40 per cent. or more
by weight of wocl ;
(i2) if it contains cotton or artificial silk

or both and less than 4o per cent,
- by weight of silk ;

(441) if it contains no cotton and no arti-

. "~ ficial silk and less than 40 per cent.
N A by weight of wool and less than 40
’ - per cent. by weight of “silk ; or

(iv) if manufactured on a handloom.

21 WOOLLENFABRICS—

“Woollen fabrics” mean -all varieties  of
fabrics manufactured whelly of wool or
which contain 40 per cent. or more by
weight of wool, and include blankets,
1ohis, rugs and. shawals, but do not in-

clude any such fabric if manufactured on
a handloom.

-Six and a quarter per
“cent. ad valorem. .
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Item - . Description of goods Rate of -duty.
No. ' .
o @ - G

22 'RAYON OR ARTIFICIAL SILK FAB- .
RICS—

“Rayon or artificial silk fabries” include - Seven naye paise per

all varieties of fabrics manufactured” square metre.
either wholly or partly from rayon or
artificial silk, but do not include any
such fabmc—(

() if it contains 40 per cent. or more -
by weight of wool ;

(i) if it contains 40 per cent. or more °
" by weight of silk ;

_(#3) if- it contains cotton and less than
60 per cent. by weight of rayon or-

artificial silk ;
~ (iv) if it contains no cotton and less.
than 4o per cent. by weight of wool”
_ and less than 40 per cent. by weight

; : of rayon or artificial silk ; or

(v) if manufactured on a handloom.

23 'CEMENT, all varieties T . . Twenty-three rupees

. : and sixty naye paise
per metric tonne.

24 SILVER . . . . . Seven naye paise’

per every ten grams.

28  PIG IRON . . Ten rupees per metric

tonne.
26 STEEL INGOTS T - . Thirty-nine = rupees
o - and thirty-five naye
. " paise per  metric

: tonne.

27  ALUMINIUM— | - o

(a) In any crude form including ingots, Three hundred rupees
bars, blocks, slabs, billets, shots and . pet metric tonne.
pellets, -

{b) Manufactures, ‘the followmg, namely, . F1ve hundrcd rupees
plates, sheets, c1rcles, strips and foils per metrlc tonne, .
in any form or size.
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Item o Déscription of goods Rate of duty
No. ' .

(1) (2 (3)

28 - TIN PLATE AND TINNED SHEETS Two hundred rupees
INCLUDING TIN TAGGERS, AND per metric tonne.
CUTTINGS OF SUCH PLATES,

SHEETS OR TAGGERS. )

Machinery and transport equipment

29 INTERNAL COMBUSTION ENGINES,
ALL SORTS, NAMELY—

(7) those designed for use as a prime- Ten per cent. ad
mover for transport vehicles and have valorem.
been given for that purpese some -
special shape, size or quality which
would not be essential for their use
. for any other purpose.

(i) others . . .. . . Five per cent. ad
: valorem.

~

| so  ELECTRIC MOTORS, ALL SORTS
: AND PARTS THEREOF, NAMELY— a

(1) those designed for use in circuits of Fifteen per cent. ad
" less than 10 amperes and at a pressure valorem.
not exceeding 250 volts.
(2) those designed for use in circuits at a
pressure exceeding 400 volts, and

(¢) with a rated capacity not exceed- Ten per cent. ad

ing to H.P. valorem.

(#7) exceeding 10 H.P. . . . Five per cent. ad

_ ' valorem. '

(3) all others . . P - . Fifteen per cent. ad
: valorem.

.. (4) parts of -electric motors . - ' . Fifteen per eent. ad
. " walorem.

21 ELECTRIC BATTERIES, AND PARTS

THEREOF—
(1) Dry = . . . . . Fifteen per cent.
' . ; :ad valorem.
(2) Storage . . . -~ -« Fifteen per cent.
: ~ © ad-valorem.

(3) Parts of storage batteries, the following, Séventeen and half
namely, containers, covers and plates. per cent. ad valorem.
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Itlgm Description of goods Rate of duty
0. ,
(@ @ ' (3)

32 ELECTRIC LIGHTING BULBS AND
FLUORESCENT LIGHTING TUBES-~ -

(1) Vacuum and gas-filled bulbs-— -
(£) not exceeding 100 watts, and train Ten naye paise per
lighting bulbs. bulb.

(#) exceeding 100 watis but not ex- Forty naye paise per
ceeding 300 watts, and engine bulb.
headlight bulbs..

(#i1) exceeding 300 watts. . . Eighty naye paise per
bulb.

(2) Fluorescent tubes . . o . One rupee and thirty-

one ‘naye paise per

metre.

3) Sodium and mercury:vapour discharge Five per cent. ad

lamps. “valorem.
(4) All sorts, not otherwise specified . Fifteen per cent. ad
: valorem.

33 ELECTRIC FANS, including air circu-
lators but excluding those which are
designed foruse in an industrial system
as parts indispensable for its operation
and have been given for that purpose
some special shape or quality which
would not be essential for their use for
any other purpose, and parts of such
electric fans—

{1) Table, cabin, carriage, pedestal' and Seven rupecs' and
air circulator fans, not exceeding 40°6  fifty naye paise per
centimetres. fan,

(2) All other fans . . . . Fifteen rupees per

fan.

(3) Parts of fans above, the following,
namely, complete motors, stators
. and rotors— ‘

(a) if designed for use in respect of
any fan falling within sub-item

(1)~

(&) complete motors . . . . Five ‘rupees and
twenty-five - mnaye
paise per motor,

i
i
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.~ No. o
(1) (2) (3)
(é) stators . . . . . Two rupees and sixty-
‘ five naye paise per
stator. o
- (#i7) rotors . . . . . Two rupees and
sixty-five naye paise
- per rotor.
(b) if designed for use in respect of any '
fan falling within sub-item (2)—
(?) complete motors . . . Ten rupees and fifty
: naye paise per motor.
(i) stators . . . . . Five rupees  and
twenty-five naye
: paise per stator.
(éit) rotors . . . . Five rupees and

twenty-five naye
paise per rotor.
34 MOTOR VEHICLES——

“Motor vehicles” means all mechanically

- propelled vehicles adapted for use upon

roads, and includes a chassis and a

trailer ; but does not include a vehicle
running upon fixed rails—

(1) Auto-cycles, motor cycles, scooters, - One hundred and
" auto-rickshaws and any other three- seventy-five rupees
wheeled motor vehicles. each. :

(2) Motor vehicles of not more than 16 One thousand rupees
H.P. by Royal Automobile Club each.
(R.A.C.) rating. : ‘

(3) Motor cars of more than 16 H.P. Three thousand
by Royal Automobile Club (R.A.C.) rupees each or
rating, constructed or adapted to - fifteen per cent. ad

carry not more than nine persons. valorem, whichever

: " is higher.
(4) Motor vehicles, not otherwise speci- Two thousand five
fied. - hundred rupees each

or twelve and half
per cent. ad valorem,

whicheveris higher
35 CYCLES, PARTS OF CYCLES OTHER : -
. THAN MOTOR CYCLES, NAMELY—
(@) free wheels . . . . Two rupees each
() rims . . S . Four rupees each

346 M of Law-—62
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Item Description of goods Rate of duty: "
No. : ' o
n @) (3)
- Miscellaneous manufactured articles
36  FOOTWEAR—
" © « Footwear” includes all varieties of foot-
wear whether known as boots, shoes,
“sandals, chappals or by any other name,
and component parts thereof—
(1) Footwear produced in any factory Ten per cent.

inciuding the precincts thereof where-
on fifty or more workers are working,
or were working on any day of the
preceding twelve months, and in any
part of which the process of manu-
facturing footwear is being carried
on with the aid of power or is ordi-
narily sc carried on, the total equi-

valent of such power exceeding two
horsepower,

‘aalorem.

{(2) Component parts of footwear in, or
in relatiots to the manufacture of,
which any process is ordinarily car-
ried on with the aid of power.

37~ CINEMATOGRAPH FILMS,

Fifteen per cent. aa
valorem.

~ EXPOSED— . '
o . Of a width  Below 30 mm.
of 30 mm. in width o
or higher \

(1) News-reels and shorts not Fifteeh. naye Ten naye paise ’
- exceeding 500 metres. paise per metre, - per metre.

-(2) Feature films, advertise- Fifty naye paise. 'Thirty-three
. ment shorts, and films not  per metre. .~  naye paise pet
. otherwise specified. metre,

38 MATCHES—

“Match” includes-a firework in the form
of a match; and, where a matchstick for every 1,000
. has more heads than one capable of being - matches or fraction

|

-1

ignited by striking, each such head thereof. 1
- snall ve deemed to be a match. '

 Fifty-seven naye paise
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39 ~ MECHANICAL LIGHTERS-

“Mechanical 11ghter”means any ‘mechani~ Three rupees per

cal or chemical contrivance for causing lighter.’,

ignition which is portable and which

operates by producing a spark or flame

-whether by itself or when brought into

contact with gas, and includes a mecha-

nical lighter issued from a factory in an

incoraplete state or requiring for its

completion the addition of a flint.

THE SECOND SCHEDULE

(See section 3)

SCHEDULE TO BE INSERTED IN THE ADDITIONAL DuTiEs oF BXCISE
(Goops oF SpeciAl. IMPORTANCE) AcCT, 1957

‘THE FIRST SCHEDULE
[See section 3 (1)}

Item No. in the

First Schedule Description of goods ‘ Rate of addi-
to the Central ' tional duty
Excises and Salt
Act, 1944
) @ . . ®
I SUGARiZ . . . . S1x cupees and fifty |
S o : nalys paise per quin-
a

4 TOBACCO _
1. Unmanufactured tobacco

, : ’ Per kilogram
(1) if flue cured and used in the
manufacture of c1garettes
containing—- .
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Ttem No. in the

First Schedule Description of goods Rate of additioral
- the Central

duty
Excises and Salt
Act, 1944
() @ (3)
, Per kilogram,
(?) more than 60 per cent. Nil.
weight of imported
tobacco. :
(i7) more than 40 per cent. Nil.

but not more than 60 per
cent. weight of imported
tobacco. .

({#7) more than 20 per cent. Nil.
but not moreé than 40
per cent. weight of im-
ported tobacco.

(i) 20 per cent, or less than Nil,
.20 per cent, weight of
imported tobacco,

" (v) no imported tobacco Nil.

(2) if flue cured and used for the One rupee and ten
manufacture of smoking naye paise.
mixtures for pipes and
cigarettes.

(3) if flue cured and not other- Forty-four nayé paise
wise specified .

(4) if other than flue cured and ~ Nil.
used for the manufacture
of—
(a) cigarettes or (b) smoking’ |
mixtures for pipes and
cigarettes. -

(5) if other than flue cured and Six naye paise.
not actually used for the:
manufacture of (a) cigarettes .
or (b) smoking mixtures for
pipes and cigarettes or (¢)
biris—
(?) stems of tobacco larger
than 6.35 millimetres
it size,
(#2) dust of tobacco,

:
|
{
i
{
|
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Item No. in the
First Schedule

to the GCéntrdl -

Excises anrd Salt
Act, 1944

Description of goods

Rate of additiondl
diity '

(¥)

)

(3)

(#%) granule (“‘rawa”) of to--

()

bacco capable of passing
through a sieve made of
wire not finer than 24
8.W.G. {05588 milli-
metre diameter) and
contédining not less than
18 uniform circular or
square  apertures per

linear distance of 254

millimetres,

tobacco cured in whole
leaf form and packed or
tied in bundles, hanks

or buriches or in the -

form of twists or coils.

Explanation.—Such varieties of un-

manufactured tobacco
used in the manu-
facture of bitis as the
Central Government,
by notification in the
Official Gazette, spe-
cifies in this behalf
shall not be deemed to
fall within this sub-
item but shall be
deemed to be unma-
riufactured tobacco,
not otherwise speci-
fied, within the mean-
ing of sub-item 6).

(6) if other than flue cured and

not otherwise specified.

(7) if used for agricultural pur-

poses.

(8) stalks. .

Per kilogram.

Forty-four naye paise
Nil,

Two naye paise.
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Item No. in the
First Schedule
to the Central

fxcises and Salt -

-Description of goods

Rate of additional -

duty
Act, 1944
(1) (2) 3 .
Per hundred

11. Manufactured tobacco—

(1) Cigars and cheroots of which
the value——

(i) exceeds Rs. 30 a hund-
red. :

(#1) exceeds Rs. 25 a hund-
red but does not exceed

Rs. 30 a hundred.
(4#) exceeds Rs. 20 a hund-
red but does not.ex-
" ceed Rs. 25 a hundred.
. (iv) exceeds Rs. 15.a hund-
red but does not exceed

Rs. 20 a hundred.

(v) exceeds Rs. 10 a hund-
red ‘but does not ex-
ceed Rs. 15 a hundred.

(v7) exceeds Rs. 5 a hundred
but does not exceed
Rs, 10 a hundred.

(vit) exceeds Rs. 2+ 50 a hund-
red but does not ex-
ceed Rs. 5 ahundred.

(vii?) exceeds Rs. 1-25 a hund-

- red but does not ex-
ceed Rs. 2-50 a hund-
red.

‘ix) exceeds 87 naye paise a
hundred but does not
exceed Rs. 1-25 a hund-

- reds
" (2) Cigarettes of which the
value— :
(f) exceeds Rs. 50 a thou-
sand. ‘

(#) exceeds Rs. 35 a thou-
sand but does not ex-
ceed Rs. 50 a thousand.

Three rupees,

Two rupees and fifty
naye paise.

Two rupees..
One rupee and fifty
naye paise.

One rupee.
Fifty naye paise.

Twenty-five

naye
- paise.

Ten naye paise.

Five naye paise.

Per thousand

Eight rupees

sixty naye paise.
- Seven rupees and

sixty naye paise.

and
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Ttem No. in the
First Schedule

Description of goods Rate of additional
to the . Cerntral . - duty
Excises and Salt

Act, 1944
(» (2 (3)
Per thousand

(#) exceeds Rs. 30 a thou- Four - rupees and
sand but does not ex- twenty naye paise.
ceed Rs. 35 a thousand.

(%) exceeds Rs. 25 a thou~ Three .rupees and
sand but does not ex- elghty naye paise.
ceed Rs. 30 a thousand.

(v) exceeds Rs. 20 a thou- Two rupees and sixty
sand but does not ex- naye paise.
ceed Rs. 25 a thousand.

(vi) exceeds Rs. 15 a thou- Two rupees and
sand but does not ex- twenty naye paise.
ceed Rs. 20 athousand.

(vii) exceeds Rs. 10 a thou- One rupee and ten
sand but does not ex~  naye paise.
ceed Rs. 15 a thousand. '
(viti) exceeds. Rs. 7-50athou- Sixty naye paise.
sand but does not ex- . :
ceed Rs. 10 a thousand. ' :
- (ix) does not exceed Rs. 7-50 -~ Forty - naye paise.
_ a thousand.
" (3) Biris in the manufacture of Sixty naye paise per
which any process has been  thousand.-
. conducted with the aid of
- machines operated with or
without the aid of power.
19 COTTON FABRICS— - Per square metre
(1) Cotton fabrics, superfine . 155 naye paise.
(2). Cotton fabrics, fine 9°6 naye paise.
(3) Cotton fabrics, medium 4-8 naye paise.
(4) Cotton fabrics, coarse .. 3+6 naye paise.
(5) Catton fabrics, not other- - 15-5 naye paise.
wise specified. '
21 WOOLLEN FABRICS . Five per cent. ad
valorem.
22 RAYON OR ARTIFICIAL SILK 3°6 naye palsc per
FABRICS

square metre.’.




